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i CENTRAL ADMINISTRATIVE TRIBUNAL, FRINCIFAL BENCH
| . . .
! 0A No.842/2001
" MA No-78) 20]
a New Dslhi, this 9th day of April, 2001
Hon"ble Shri M.pP. Singh, Member (A)
L. Smt. Babli
’ W/ o Shirl Nand Kishore
2. MNand Kishores
Both /o
123/2, Mir Dar Lane, LNJIF Hospital
New Delhi -+  Applicants
(By Shiri S.Bisaria, Advocats)
YEFSUS
1. Medical Superintendent .
LNIRP Hogpital, Govt. of NCT of Delhi
New Delkhi
2. FHC-cum-Joint secretary
(M-TI1) JLN Marg, New Dalhi
G Medical Supsirintendnet
Lady Hardinge Medical College
7 & Smt. S.K.Hospital, New Delhi . Respondents
ORDER(oral)
Applicants have filed this 0A undasir Section 19 of
the aAdministrative Tribunals Act, 1985 challenging the
GitdEig dated 21.11.98  and 11.2.99 whereby the
g FESDoONAENTs have imposad market rent on the applicants
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lsarned counsel for the

-£.2001 whersby evication proceedings

Nave bean initiatedg against the applicant under PPE act,

applicant and

‘ I In  this tonnection, it is relevant to mention the
i
i deciaion of the apex court in the case of U0l vs.
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asila  Ram JT 2000(1) sC 503, wherein it has been held
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“Onoce & government servant isg neld to be  §n
SCoupation of  a publie premises as an
unauthorisad GCCupant within the meaning of
Eviction Act, and appiropriate orders arg passed
ther@und@r, the remedy to such occupants liag
4% provided under the said Act. By no stretch
of  imagination the expression any othsr matter
in section 13 () (v) of the Adninistrative
Trivunal act wWwould confer Jurisdiction on the
Tribunal to 90 into the legality of the order
passed by the Compatant authority under the
Provisions  of the PPE Act, 1971, In this view
af  the matter, the Impugned assumption of
Jurisdiotion by  the Tribunal over an  order
passad by the competent authority undepr thea
Eviction Aot must be held to be invalid and
without Jurisdiction. This order  of  the
Tirribunal accordgingly stands set asid
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N oview of thig position, the prasent. 04 is not

maintainable and the same ig accordingly dismissad. No
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Costs .

(M.P. Singh)
Member (&)




